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Title: Resolution regarding Rejection of Award given by Board of Arbitration.

FToToller 3re=uet & 33 &x oI &, uac! srteliloc Reltezgra &, af¥ond aledh

We shall now take up Item No. 21 - Shri Haribhai Chaudhary.
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HON. SPEAKER: Motion moved:

"That this House approves the proposal of the Government to reject the Award, given on 18th October, 1999, by the Board of Arbitration
in respect of the pay scales for the post of Computor (now compiler) in the Office of Registrar General, India (RGI) ( vide Award CA
Reference No. 1/1998 in terms of Clause 21 of the Scheme for Joint Consultative Machinery and Compulsory Arbitration) for the
following reasons:-

(i) The duties and recruitment qualifications of the post of Computor (now compiler) in the Office of Registrar General, India
(RGI) are not comparable with those of the post of Investigator of National Sample Survey Organization (NSSO) with whom
parity is mainly being sought;

(ii) Upgradation of the pay scale of Computors (now compiler) in the Office of Registrar General, India (RGI) may lead to similar
demands from the UDCs in the Central Government and other common categories posts, which would have huge financial
implications; and

(iii) The matter has already been examined by a number of Central Pay Commissions, which are expert bodies and consider all the
posts across the Government in a holistic manner. The proposal in respect of the Office of the RGI involves one time
expenditure of nearly Rs.36.14 crores and recurring expenditure of nearly Rs.2.93 crores per annum. Besides, the Award, if
accepted, will have wider financial and administrative implications, as similar demands would be raised by a large number of
other similarly placed staff in the Government, which will not be in the interest of national economy and social justice.”

DR. A. SAMPATH (ATTINGAL): Hon. Speaker, quite often in this August House, we get a copy of these types of Government Resolutions. I am not
questioning the validity of the Government Resolution.

Madam, in Item No. 21, it has been stated:

"That this House approves the proposal of the Government to reject the Award, given on 18t October, 1999, by the Board of Arbitration
in respect of the pay scales for the post of Computor (now compiler) in the Office of Registrar General, India (RGI) (vide Award CA
Reference No. 1/1998 in terms of Clause 21 of the Scheme for Joint Consultative Machinery and Compulsory Arbitration) for the
following reasons:- 4€}a€)."

I am not going into the details.

Madam Speaker, there is a Joint Consultative Machinery. Usually when these types of disputes arise, one part is the Government and the other part
is the servants of the Government, I mean, the employees of the Government. Here, they fought this case. After that, what happens is this. I may be
permitted to seek a clarification from the Government.

What were the advocates or lawyers doing? Why was this case presented before the Arbitration? We are asking the employees to go for the legal
fight. We are telling them that you have a legal remedy and seek the legal remedy. Here, they have won that legal fight. Now the Government is
using the provisions of the Constitution and also by using the majority in the Lower House of Parliament. Due to that whatever fruits they might have
enjoyed are simply going into drains. So, what is the sanctity of the legal fight that has been done? If the Government wins in the legal fight, then



the Government says: "You have lost." If the employees win, then the Government says: "We have Parliament and Parliament will decide." What if
what Parliament decides is anti-labour, anti-employee and anti-working class? Sg, this is an injustice.

Madam Speaker, here the Minister has stated only two lines but this is not a matter of two lines. This is a matter pertaining to millions of employees
and officers working under the Government of India.

"That this House approves the proposal of the Government to reject the Award, given on 18th October, 1999, by the Board of Arbitration in respect
of the pay scales for the post of Computor (now compiler) in the Office of Registrar General, India (RGI) (vide Award CA Reference No. 1/1998 in
terms of Clause 21 of the Scheme for Joint Consultative Machinery and Compulsory Arbitration) for the following reasons:- (i) The duties and
recruitment qualifications of the post of Computor (now compiler) in the Office of Registrar General, India (RGI) are not comparable with those of
the post of Investigator of National Sample Survey Organization (NSSO) with whom parity is mainly being sought; (ii) Upgradation of the pay scale of
Computors (now compiler) in the Office of Registrar General, India (RGI) may lead to similar demands from the UDCs in the Central Government and
other common categories posts, which would have huge financial implications; and (iii) The matter has already been examined by a number of
Central Pay Commissions, which are expert bodies and consider all the posts across the Government in a holistic manner. The proposal in respect of
the Office of the RGI involves one time expenditure of nearly *36.14 crores and recurring expenditure of nearly *2.93 crores per annum. Besides, the
Award, if accepted, will have wider financial and administrative implications, as similar demands would be raised by a large number of other similarly
placed staff in the Government, which will not be in the interest of national economy and social justice."

We have been witnessing these types of Government Resolutions. Whenever the employees win, whenever the officers win, whenever the
Government servants win in a legal battle, in a legal fight, and when they get an Award in their favour, we have been witnessing these types of
Resolutions by the Government.

Of course, the House has the prerogative, we have the prerogative. But, Madam Speaker, this is not a good precedent. I may be permitted to
say this. If I am wrong, I would be the most happier person. But the power of the House, the prerogative of the House should not be misused like
this. Everybody should be treated equally before the law. The Constitution says so. Article 14 also says so. But when it comes before the law, the
Government is having a stronger footing than an ordinary being, than its servants. So, all this will create social injustice.

Madam Speaker, I may be permitted to read the words and the lines, which have been stated in paragraph 21, Sub-paragraph 2. It says that 'this
may lead to similar demands from the UDCs in the Central Government and other common category posts, which would have huge financial
implications.'

May I submit Madam that when we implement this Pay Commission Report, then also we may incur huge financial implications. If the Finance
Minister is having the good heart to increase the MPLADS funds, then also we may have that much of financial implications. When it comes to the
matter of those who are working, why is this type of mentality, this psyche, this approach shown? Anyway, I cannot agree with this type of
approach.

We have to find out some other alternative methods. Otherwise, the people who are working under the Government of India may think that we are
anti-employees, anti-Government officers and anti-working class.

HON. SPEAKER: No, it is not like that.

DR. A. SAMPATH: I may not be permitted to deviate from such a view. I may be permitted to express my dissent in their following these types of
precedents. Thank you.

HON. SPEAKER: The question is:

"That this House approves the proposal of the Government to reject the Award, given on 18th October, 1999, by the Board of Arbitration in
respect of the pay scales for the post of Computor (now compiler) in the Office of Registrar General, India (RGI) (vide Award CA
Reference No. 1/1998 in terms of Clause 21 of the Scheme for Joint Consultative Machinery and Compulsory Arbitration) for the following
reasons:-

(i) The duties and recruitment qualifications of the post of Computor (now compiler) in the Office of Registrar General, India (RGI) are
not comparable with those of the post of Investigator of National Sample Survey Organization (NSSO) with whom parity is mainly
being sought;

(ii) Upgradation of the pay scale of Computors (now compiler) in the Office of Registrar General, India (RGI) may lead to similar demands
from the UDCs in the Central Government and other common categories posts, which would have huge financial implications; and

(iii) The matter has already been examined by a number of Central Pay Commissions, which are expert bodies and consider all the posts
across the Government in a holistic manner, The proposal in respect of the Office of the RGI involves one time expenditure of
nearly Rs. 36.14 crores and recurring expenditure of nearly Rs. 2.93 crores per annum. Besides, the Award, if accepted, will have
wider financial and administrative implications, as similar demands would be raised by a large number of other similarly placed
staff in the Government, which will not be in the interest of national economy and social justice."

The motion was adopted.
...(Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): Madam, we want division on the Resolution...(Interruptions)
HON. SPEAKER: In the adoption of Resolution, what is the need of division?

...(Interruptions)



DR. A. SAMPATH : Madam, on behalf of the working class of this nation, on behalf of the employees of this nation, I pray before you to permit
division. Let the nation hear who stands where...( Interruptions)

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN JAITLEY):

Madam, the hon. Member, Mr. Kharge and his colleagues may consider. This is an Award of 18th October 1999. I think, Mr. Kharge as the Labour
Minister from 2004 to 2014, had adequate opportunity to implement it. May be he knows the reasons why he did not implement it...(Interruptions)

SHRI MALLIKARIJUN KHARGE: This is the Resolution and we are opposing it...(Interruptions)
HON. SPEAKER: It is okay. There is no division. This Item is over, now.

...( Interruptions)
DR. A. SAMPATH : Madam Speaker, I may be given a chance to speak...(Interruptions)

HON. SPEAKER: I have given you ample opportunity and you have raised your issue also. Now, the Resolution is adopted. Let us go to the next item.
Now, we will go to Item No. 22 — Shri P. Ashok Gajapthi Raju.

...(Interruptions)
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